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RAGHAV SHARMA 
Advocate for Madhya Pradesh Pollution Control Board 

Address: Basement, B5-202, 
Safdarjung Enclave, New Delhi - 110029 
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Email:raghav@srcolegal.in 







Joint Committee Report 

Joint Committee Report in the matter of Hon'ble NGT OA No. 732/2022 

(Janak Palta McGilligan & Ors. V/s State of Madhya Pradesh) in 

compliance of the Hon'ble NGT directions dated 02/01/2023 

Hon'ble NOT Principal Bench, New Delhi vide its Order dated 02/01/2023 in 0.A. No. 

732/2022 (Janak Palta McGilligan & Ors. V/s State of Madhya Pradesh) directed in para No. 

1 & 2 as under. 

1. This original application has been registered under Section 14& J 5 of the National

Green Tribunal Act, 2010 (hereinafter referred to as 'NGT A ct, 20 IO') on a letter

petition receivedfrom Dr. Smt. Janak Pa/ta McGilligan complaining about pollution of

air and water near Omkareshwar in Madhya Pradesh due to construction of 'Statue of

Oneness'. The said construction is going on near Omkareshwar Jyotirling Tirth,

Madhya Pradesh. It is alleged that for purpose of construction of said statue, more than

1000 trees have been cut. The land upto 30-40 feet has been dug by using heavy

machines without following scientific methods causing huge damage to the top soil and

debris of the construction is being dumped in River Narmada causing damage to aquatic

life. It is also alleged that sewage is directly being discharge in River Narmada causing

health hazard to local residents and ecological disturbance is also being caused due to

damage caused to the hilly track for the construction. In support of complaint,

photographs have been appended with letter petition. Perusal whereof shows that debris

of construction material have been dumped in river path and logs of trees also shows

cutting of huge number of trees.

2. In our view, before taking any further action in the matter, it would be appropriate to

obtain a factual report for which purpose, we constitute a joint committee comprising

State PCB, CPCB, Divisional Forest Officer, Khandwa and District Magistrate,

Khandwa who shall visit the site, collect relevant information and submit factual report

within two weeks by email at judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF. Nodal agency will be the

State PCB for coordination and compliance.
















































































































































































































































































































































































































































































































































































































































